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2186. $HRI ATAL BIHAR! VAJ-
" PAYEE: 
SHlU ·M. V. CHANDBASHE-

ItARA .MUR'niY: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) the State-wise break-up of the 
n trmber of deaths and cases registered 
under the Dowry Prohibition Act, 1961 
during the last three years and how 
many of them were decided in sen-
tencing tile accused ~n; 

(b)" the nature alld extent and de-
tails of inadequacy Of the ex.ist~ laws 
to deal with the Dowry problems and 
the steps being taken ill this regard; 

(c) whether the InstUute of JCcono-
mic and Market Research has been 
asked to make a study of the problem 
so as to evolve a programme of social 
and legiSlative action; arid 

(d) it so, the details and method 
thereof and. the progress of the study 
being undertaken? 

THE MINISTER OF STATE IN THE 
MINIS'1'RY dF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
( a) The requisite information is bemg 
collected and on recei~ .Of the same 
a statement will be laid on the Table 
of the House. 

(b) A proposal to amend the Dowry 
Prohibition Act, 1961, is under the 
active consideration of t.he lIinistrY 
of Law, Justice and Company Mairs. 

(C) and Cd) Yes, Sir. The study will 
be cQniined to an area where the com-
munity is sufticiently represeotative 
and covers all aspects of problems 
affecting the quantum ~d form of 
dowry, the awamess of law relating to 
dowry and. .rpJe of y_oluntary agencies 
in curbinc : \his evil. A Jew case 
studies will ~1so be .co.nduCted among 
house-boWs .~ ,by d~ abuse. 
The data' eortection process, is in pro-
grea: ; .': [lItf! 

228'1. SRRI CHl"l'T A BASU; 
SHRI LAKSHMAN MALLICK: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether the Poliee Commiaion 
has sinCe submitted four reports; and 

(b) if so. the salient features there-
of and the action taken thereon? 

'1)IE MlNlST,ER OF STAT~ IN ~ 
MINISTRY OF HOME AFFA1JtS 
(SHRI YOGENDRA MAKWANA): 
(a) The NatiOnal Poilce commiSsIon 
has su'bmitted five Reports to the Gov. 
ernment of 'India so far. 

(b) In these five Repo~s, a large 
number Of xecommendations .hlive 
been made. 'The salient' features of 
these reports are that they deal with 
cb.a.Qaes .needed, in the .0p.i.J)iQD of the 
Comulipipn. .in ntatters relating to 
various bnllches of the POlice and 
varioUs asPeCts of t.beir funct.ioniqc. 
The recOJDnlepdationa contain$i iJ;1.the 
First !Wport suggesting rectificati.ollS 
of certain deficiencies in the living and 
working co~4.itions of the police which 
presently inilitate against t.Deir func-
tioning etftCiently to public satis-
faction and also suggeetmg 
the modalities for enquiry into 
eomplru.nts of police mis-oonduct in a 
manner whiCh will carry credibility 
and eatisfaclion 1iO the public regard-
ing their fairness and impartiality 
w~e~~ilieG~6mnent~ 
ll\dia with the Chief Ministers ~ 
States at a Conference in New Delhi 
on 6-6-79. N~ry follow-up aetion 
is sinCe being . ~ken by the State 
Governments on the decisions taken 
at that Conference. 

(2) The recommendations of .the 
CommissiOn contained in the ~ 
tour Reports are uncitr consideration 
Of the Govermnent of Dldia. 




